
CENTRAL ADMINISTill\TI VE TRIBUNAL 

ALLAHABPD BENCH ALLAHABAD. 

OPEN COURT 

Original App~ication Ne.490 ef 2004. 

Allahabad this the 13th day ~f May 2004. 

Hon 'ble 1\ilt" . Justice S .R. Singh, V .c. 
H n 'b le ~r . D.R. Tiwari, A.M. 

A .K. Ganguly, 
Private Secretary, 
Off ice Glf the flcccuntant .General (Audit) 
U.P. 'Satyanishtha Bhawan' 
!5-A, Dayanand harg, Allahabad. 

(By Advocate : Sri J .. ~. J\!Unir) 

Versus. 

l· Uni n f India 
through the Secretary 
tv.[nistry ~f Finance, 
G vt. of India, New Delhi. 

• •••• Ap1)plicant. 

2. C mtr0ller & Auditor General of Inciia, 
10, Bahaaur Shah Zafar Marg, New Delhi. 

3. Principal Ace untant General (Audit )!, 
U.P. Allahabad. 

4. Sr. Dy . Accountant General (Auclit) I, U.P. 
Allahabad. 

5. Shri J .P.N. Singh, Sr. Dy. kc untant General .. 
(AQmn.) Office of A.G. (Audit)!, U.P. Allahabarl. 

6. Smt. Saraswati B hat tare harya, 
Private Secretary, Off ice ef A.G. (Audit )I, 
U .p. Allahabad. 

1. Shri J.P. Saxena, StenGgra~her 
Office of A.G. (Audit) !, U.P. Allahabad • 

••••••• Resp0nsents. 

(By Advocate : Sri Amit Sthalekar) 

_0 _R_p _E_R_ 

(By Hoa'ble M:. Justice s.R. Singh, v.c.) 

Heard Sri J.J. Munir, learneG c unsel for the 

applicant, Sri s.K. Pandey holding brief f Sri A 

Sthalekar learned c unsel f r the respondents and 

erused the O.A. 
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The ap~licant was appointed as Private Se~etary in 

the ()ffice ef AccQuntant General (Audit ), U.P. Allahabad 

ancl was p0sted at Lucknew Office. The present O.A. has been 

instituted fer issuance of a sirecti~n t~ the respondents 

to convene a Departmental Prem~tion C ~nittee fer 

censidering':-: the eligible candiaates f0r pr rneti®n to the 

pest of Senior Private Secretary adjuste0 t'il the Princi}!al 

Accountant General (Audit)I, U.P. Allahabad ane. t<D 

finalise and c · m~ lete the pr~cess Gf ~r motion in 

accordance with rules. It is alleged that earlier the 

r cess f selection for prom~tien to the ~ , st of Seni r 

Private Secretary to .the Principal Acc~untant General 

(Audit)!, U.P. Allahabad was perhaps, held up because Ci.lf 

.endency Gf li~igati n in tm Tribunal. It is alleg:ed that 

now the litigatien came to an enQ with the dis~ sal . f 

the 0 .A. Ne .458/01 that had been filed in the Tribunal. 

It is, therefere, submitted by learned c0unsel for the 

applicant that there is ne iln~iment in the ~r0m tien· ~t 

the pest of Senior Private Secretary te the Principal 

Accountant General (Audit)I, U.P. Allahabad. 

3. The ap~licant, it ap~ears, has already preferred 

representatisn, a C8py Gf which has been annexed as Annexure 

10 fer considering his candidature for prGm@tiG~ n t® · the 

said :past. 

4 .• Ha'!ing heard counsel f r the r:;arties, we dis ose ef 

the O.A. at the admission stage itself with a airecti~n that 

the Competent Authority shall 1 ok into the matter an~ take 

appre riate decisien vJith reference to the representation 

preferred by the applicant in respect ef his claim f r 

premcti· n t the pest. Gf SeniGr :Rrivate Secretary te the 

Princi~al Accsuntant General (Audit)I, U.P. AllahabaG within 

a . peri~d of f ur months frem .the date of receipt 0f a c®py 

of this erder . 

N costs. ~ -
Vice-Cnairrnan. 


